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the Government itself is a party to the
«dispute?

Mr. Speaker: That 1s what he has
answered. The Attorney-General will
not be allowed to appear on the other
side,

Shri Prabhat Kar: May I draw the
attention of the hon. Minister to the
fact that in 1930 in the first special
leave petition where the Central Gov-
ernment was also a party, the Attor-
ney-General appeared on behalf of a
particular employer? When a repre-
sentation was made -

Mr. Speaker: We are nine years
ahead now.

Shrt Pravhat Bar: .... the then
Labour Minister intervened and made
at clear that the Attorney-General
cannot appear in case where the Cen-
tral Government 1s a party May 1
know whether since then the policy
has been changed”

Shri Nanda: I have stated it very
categorically that 1t is only where the
Government 1, not a’ party that the
other question arises; where the Gqv-
ernment 1s a party, the question does
mnot arise

Mr. Speaker: That principle conti-
nues

Whenever hon. Members get to
know of specific instances, they may
write to the Minister drawing his
attention to them

Shri Prabhat Kar: I am sorry, Sir.
We have informed the Government.
Where the Central Gevernment are a

Mr. Speaker: What is the mcaning
of labouring it? The hon. Minister
has said again and again that where-
ver the Central Government are a
party, the Attorney-General won't ap-
pear against the Central Government
and against the workers. But if in-
dividual cases have come to the
notice of the hon. Member, he may
draw the attention of the hon. Minis-
ter to them. Am I right?

Shri Nanda: Yes,

CHAITRA §, 1881 (SAKA)

Oral Answers 7888

et et & wraw w) wewnsit  fownd
Rare wed & ford wrewrsraTe) W o

*ever ot fayfe frer: W
e 3T weTew WY 9 A W
wit

(%) war 78 aw § fv srwraramol
YT AT & S & et sy
¥ ford da1< F ¥ o T S
Ty,

(w) afx g, @t w IgA T
Ty T WA § "o fed Wi
TqR AT ¥ gt qea
ot T s fam § , W@

() afx @, af 5w #1 =ro "
¢’ .

gl ST SR AW § ®aT
afen (st wro wo awht) - (W) W,
g

(=) R (7). A W ¥
grafea g7 warfos @yt & fadlr
gt arl oy foord frmr mar § 1 30
aad, texe ¥ T ¥ A &
o et Tragie syt v ad

off feafee st & s Sgav §
fi AT & graew & ORI B W@
s 7 a4 fa §, @ 9\ o & aft
¥R’

gon s werw W (W
fuwT) | TET & IR T o afew



7889

YT ¥ U WX qE e e
TR W 77 § ol W7 I § §ER
R’

o VWt * g aTHR A T
¥ At & oF age vy gl dar
o § vt ¥g &9 Az & ofeae
fefa 4 wfem MY 3

8hrl D. C. Sharma: May I know 1if
the events connected with the lafe of
Msghatma Gandhi in other countres
such ss the UK and South Africa
will also be recorded like the events
connected with his ufe in India®

Dr. Keskar: That will be taken into
consideration 1f practically st 1s pos-
sible for us to do so
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Shri Ayyakannu: May I know 1if the
epic fast of Mahatma Gandh: on the
lustoric event of the Poona Pact will
algo be recorded in detail in  the
scheme?

Pr, Keskar: I cannot answer in res-
pect of every particular and specific
incldent of Gandh ji's life: I can only
inform hon Members that we are at
present preparing a Radio Biography
of Gandhiji, and certainly all import-
::thi:liitdenhofmnhvdubetmlud-

Dr. Suskila Nayar: Is it a fact that
of Mahatma Gandh's
voice in AIR are undergomng deterio-
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rafton® If so, what steps have Gew-
ernment taken or propose to take to
preserve them and prevent their
deterioration?

Pr Keskar: Though this does not
anse out of this question, I might in-
form the hon. Member that the records
gre not undergomng deterioration.
They are kepi 1n a very safe and very
scpentific way. The record of
Gandhyt’s voice 1s of considerable
lepgth; more than 12 hours of his
various speeches, more especially, the
prayer speeches, have been recorded.
At present, we are engaged in select-
ing the best amongst them and pre-
DulE PRTTRATRN. TSk 1eadnde, wd
algo getting some which can be made
available to the public as commercial
records In fact, one or two commer-
cigl records have already been made
available

Reconstitution of Planning Commission

#1494, Shri Harish Chandra Mathur:
will the Minister of Planning be
pleased to state

(a) whether Government have con-
sdered the necessity of reconstituting
the Planning Commussion and streng-
thenung 1its office for framing the
Third Five Year Plan, and

(b) what are the broad requre-
ments of the Commussion 1n order to
efficiently deal with the Third Plan®

The Deputy Minister of Planning
(§hri 8. N Mishra): (a) and (b).
The staft arrangements of the Plan-
mung Comnmussion have been recently
reviewed and the necessary reorgani-
sation has taken place In making
these arrangements, the requirements
for the preparation of the Third Five
Year Plan have been kept in view.
No turthgr action has been considered
necessary in this connection.

Shri Harish Chandra Mathar: May I
know what 1s the nature of reorgani-
sation 1n the Planning Commussion?

Shri §. N Mishra: The stagr has
been strengthened, particularly at

those pomts where thinking and study
aré specially required.





